I N THE SUPREME COURT OF | NDI A
CVIL ORIG NAL JURI SDI CTI ON

CONTEMPT PETI TI ON (C) NO. 286 OF 2012

I'N

ClVIL APPEAL NO 1950 OF 2011

LABH SI NGH APPELLANT

VERSUS

P. K. CHAUDHARY, CHI EF SEC., GOVT. OF HAR. . &ORS. RESPONDENTS
ORDER

We have heard | earned counsel for the appellant.

W find no nerit in the Contenpt Petition. The Contenpt

Petition is, accordingly, dismssed.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)

NEW DELHI ;
AUGUST 27, 2012
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